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DATE OF DECISION 20th Saptt. 1995,
4 Sri G.Ratnaih Petitioner
party-in-person Advocate for the Pet[itioner (s)
Versus
Union of India & Ors, Respondent
Mr.Akil Kureshi Advocate for the Res;Tondent (s) j
CORAM -
The Hon'ble Mr. K,Ramamgorthy  : Member (A) -
The Hon’ble Mr.
ety
JUDGMERNT .
A ;
1. Whether Reporters of Local papers may be allowed to see the Judgment ? ‘
2. To be referred to the Reporter or not ? U\\C
3. Whether their Lordships wish to see the fair copy of the Judgment ? ‘
4. Whether it needs to be circulated to other Benches of the Tribunal ? | J '
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4 | | | |
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-3, Telecom Dist.Mana?er
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Shri G.Ratnaiah,

$/0 Subbaiah,
Diractor (Finance &Accts),
C/0 Genesral Manager,
Telacom, )

SURRT 395 0060 ceve ' -App]icant

(Party-in-person)

JYarsus

1.Union of India
(rapresentad bythe
secretary,
Department of Telscom,
Sanchar Bhavan,
7?0,Asho¥a Road,
New Dslhi 110 0O01.

2, Gsneral Manager,
Telecom,
Hyderabad telecom area,
CTO Building,
Sacunderabad 500 003.

Anantapur 505 050 caee Respondents
(Advocate: Mr.Akil Kureshi )
oRAL ORDER  patg 20,9.1995

0.A,No:254 of 1995

Pagr : Hon'ble Mr.K.Ramamoorthy +  Member (A)

N;.G.Ratnaiah,party-in-person is not prese

the learned counsel fer the respondents is presang

Though a specific order was passed on a/s/

nt, though

BS directing

the office to inform the applicant to appreach the Principal

Bench, since the latter ofthe applicant dated 25
requast of withdraval ofthe 0.A., permissicn is g

do so bacause of his request,

0.A.stands disposed of as withdrawan. No o

07095'i3 a
ranted to

rder as to COS=m
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- ( K.Ramamoorthy [
npm MBMDBP(A) ‘




